—'wﬁ“ couRorenala 44104

/ Ty ‘.‘ \ ) .
Ph : 0484 2562951 % L “, Kochi-682 031
Fax:0484 2562450 o4 ‘4 A= | Dated-14/05/2018
C4-39506/2018 - i : A ir / , o
RN - i
hE o A n,T‘:\y \\\ } :
GFHCIAL MEMORANDUM

Sub Exemption for SC/ST employees who entered service on or before
31/12/1985 from passing departmental test under Rule 13 AA of
KS and SSR - Regardmg .

Ref.Government Order(P)No 4/2018/P&ARD dated 05.04.2018.

Copy of the reference cited first is forwarded herewith to the
undermentioned officers for information and ‘appropriate action.

(By Order)

Sureshkumar.D
Assistant Registrar

To
All District Judges. ,
“All Chief Judicial Magistrates.
- The ARS, High Court(2 Copies)
\;Fh/e IT Section, High Court(for pubhcatlon in the webs:te)

Note:- Reply shall be addressed to the Reglstrar (Subordina te jud;czary) or
can also be sent to Fax No.shown above
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GOVERNMENTOF KERALA
Abstract

Publrc Servrces—Persons in Seryrce belongmg to -Scheduled . Castes/Scheduled Trrbes—

' ,Temporary Exemptron from passmg Specral or Departmental Tests-Penod of exemptlon— ’
E Extended-Qrders issued. | ’ ‘ '
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- Read- " )6 0. (Ms)No 22/PD dated 13. 01. 1972 ,
IR 2y Go. (P)No. 141/1986/GAD dated 30 04 1986
. 3) Go. (P)No 25/1 997/P&ARD dated 28. 11 1997 |
[ t 4) Crrcular No. 8130/Adv CB/2010/P&ARD dated 24 02 201 2
5). G. 0.(P)No. 02/2013/P&ARD dated 28.01.2013. .
6) G.O. (P)No 04/2014/P&ARD dated 21 .01.2014.
" 7) G.O(P)No. 05/2015/P&ARD dated. 29, 01.2015.
s 8) G.O.(P)No. 05/2016/P&ARD dated 22.01 2016{
o 9) G. o (P)No 2/2017/PaARD dated 20 02.2017.

As per the Government Order read as 1t paper abOVe employees belonglng to> o

o ‘Scheduled Caste/Scheduled Trlbe were exempted frcm passmg Specral 0" Departmental TeStS' o

. for a penod of two years Subsequently, thls benet' t was extended each year by relevant. -

S e

FEay orders The extenslon of thls beneﬁt for the year 2017 was ordered as per G. O read as 9"‘ '

SR paper above Thrs penod of temporary exemptlon granted to Scheduled Caste/ScheduIed'_ |

. Tnbe employees who entered servrce on or befqre 31 12 1985 from passlng Spectal or. ..
iDepartmental Test explred on 31 12 2017 The Govemment after havmg consrdered the

matter are of the view that itis necessary to extend the perrod further and hence order that 'f_,._

L Scheduled Caste/Scheduled Trrbe employees who were in servrce on or before 31.12. 1985 wrll- :

, be exempted under Rule 13AA of General Rules from passmg the tests (Unlfied Specral or_ " '

: Departmental) referred to in Rule 13 or Rule 13A for a further penod of one year from 1 1. 2018
to31122018 R L |
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2 The Scheduled Caste/Scheduled Tnbe employees who entered servrce on or after }_
1 1 1986 are not entltled to test exemptron under Rule 13AA but they are elrglble for temporary

test exemptron under Rule 13A(1)(a) and as per the c0ndrtrons specrf' ed m Rule 13A(2) in -

KS & SSRs
(By order of the Governor) C
K GOPALAKRISHNA BHAT .
, L Speclal Secretary'

L All Heads of Departments and OfF ices.
« " .All District Collectors.. ’ ' B s S
Al Departments (all Sectlons mcludlng Law and Fmance Department) of the
. Secretariat: L ‘
. The Prlncrpal Accountant General (Audlt) Kerala Thrruvananthapuram (wnth C L )
- The Accountant General (A&E) Kerala, Thrruvananthapuram (wrth C L ) B
The Registrar, Kerala High Court (with C.L.). R o
The Secretary, Kerala Legislature Secretariat (with C.L. )
- The Secretary, Kerala Publi¢c Service Commrssron (with C L )
‘The Advocate General, Kerala, Ernakulam. (with C.L.) :
" The Secretary, State Election Commission, Thlruvananthapuram (WIth C L)
‘ TheDler_ector Information and- Public Relations Department (for wide publrcrty)
' lnfOrmatlon and Public Relations (Web and New: Media) Department ' S
o (for uploadrng in: Govemment Websrte)
S '.Stock f‘le/Ofﬁce copy RO .

- Forwarded/By Ordsr

A Sec%h*o‘fﬁcer-v o




